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ANNEXURE B-15




-Translation-
GOVERNMENT OF KARNATAKA.
Office of the Tahsildar, Bengaluru East Taluk, Krishnarajapuram,
No. LND, (Ka) CR. 25/2019-20. Dated 17-08-2019,

Enclosed. Referance letters.

To

The Assistant Director of Land Records.
Bengluru East Taluk.

Bengaluru.

Sub: Regarding the Application submitted by Sri. R.Anjinappa for change of feeder
Canal in Survey numbers 31/1, and 34/1 of Kumbena Agrahara, Village,
Bidara halli Hobli, Bengaluru East Taluk,
Ref: Representation of the Applicant dated 16-08-2019.
skkskoksk
Sri. Anjanappa of Kumbena Agrahara, Bidarahalli Hobli, Bengaluru East Taluk, has submitted
a representation to this Office requesting to change the Feeder canal in Survey numbers 31/1,
and 34/1 of Kumbena Agrahara, Village, Bidara halli Hobli, Bengaluru East Taluk, Depenfing
on the Survey Records, it is requested that the concerned Surveyor may be requested to conduct
spot inspection and submit the Skech and the report of inspection to this Office, for further
action.

Yours faithfully,
Sd/ Tahsildar,
Bengaluru East Taluk, Krishnarajapuram
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-Translation-
GOVERNMENT OF KARNATAKA
Asst. D L R/Sub/Division/Podi/others/ 321/2019-20. Dated 19-08-2019.

The Tahsildar,
Bengaluru East Taluk,
K.R. Puram.

Sir,
Sub: Application by R.Anjinappa, for change of Feeder canal in Sy. Nos. 31/1, and 34/1
of Kumbena Agrahara Village, Bidarahalli, Hobli, Bengaluru East Taluk,
Ref: Letter No. LND/ (Ka) CR, 25/19-20, dated 17-08-2019.

skoskosk skoskok ok

Perused the proposal to change the Feeder canal in Sy. Nos. 31/1, and 34/1 of Kumbena
Agrahara Village, Bidarahalli, Hobli, Bengaluru East Taluk by verification of original
documents and spot inspection, vide reference mentioned above.

The said task was entrusted to the Surveyor for conducting the measurement and submit the
proposal with Sketch after changing the Feeder canal , the Surveyor has submitted the report
with the map which are submitted herewith for further action.

Yours faithfully,
Sd/ Assistant Director of Land Records. ,
Bengaluru East Taluk,
Bengaluru.
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-Translation-

PROCEEDINGS OF THE DEPUTY COMMISSIONER, BENGALURU URBAN
DISTRICT, BENGALURU.

Sub: Regarding cancellation of Orders of change of 2 guntas of feeder canal in Survey
Number 31/1 and 2 guntas of feeder canal in Sy.No. 34/1 of Kumbena Agrahara village,
Bidarahalli Hiobli, Bengaluru East Taluk, Bengaluru Urban District,

Ref: 1.This Office Proceedings Even No. dated 03-02-2023.

2. Report No. LND/ (Ka) CR/25/19-20 dated 31-01-2023 of the Tahsildar,

Bengaluru East Taluk, ,
3. Application No. 143/2022 (SZ) of the National Green Tribunal.
skokeoskoskosk ok

Preamble: Sri. R.Anjinappa S/o late Ramaiah has submitted a representation to this Office
requesting to change the feeder canal measuring 02 guntas of B.Karab land in Survey Number
31/1 and 02 guntas B. Karab land in Sy.No. 34/1 of Kumbena Agrahara Village, Bidarahalli
hobli, Bengaluru East Taluk, Bengaluru Urban District. Similarly, the Thasildar and the
Assdistant Director of Land Records, Bengaluru East Taluk, have submitted a report certifying
the change of feeder canal in the said Sy. Numbers.

Similarly, based on the report of the Tahsildar and the Assistant Director of Land Records,
Bengaluru East Taluk, it is orderd to change the feeder canal measuring 02 guntas B.Karab
in Sy. No. 31/1 and 02 guntas B.Karab. in Sy. No. 34/1 of Kumbena Agrahara Village,
Bidarahalli hobli, Bengaluru East Taluk, Bengaluru Urban District as in ref.1) above.

Further, One Mr. Paramesh .V. Bengaluru has submitted a Complaint to the National Green
Tibunal stating that M/s NVR builders are constructing a multi storied building NVR Sun Pier
Block vide Ref. No. 3 above in Survey number 30, 31/1, 31/2, 34/1 by encroaching the Storm
Water Drain, The National Green Tribunal has registered the complaint by assigning No.
143/20225 (SZ) which is pending before the Tribunal for clearance, which the applicant has
concealed the matter and submitted false information and managed to get the Orders of
change of feeder canal , the following orders are issued.

No. LND/(East) CR/273/2022-23 Dated. 20-02-2023.

ORDER.

As per the points explained above, the orders issued vide ref.1) above regarding the change
of Feeder canal measuring 02 guntas B.Karab land in Survey Number 31/1, and 02 guntas
B.Karab land in Survey Number 34/1, of Kumbena Agrahara Village of Bidarahalli Hobli,
Bengaluru East Taluk, are withdrawn from now only and hereby cancelled.



Copy to

1. To the Tahsildar, Bengaluru East Taluk, with instructions to inspect the spot and
submit the report about the unauthorized cnstruction of buildings by encroachment of
Waste lands (Karab), issue Notice under Karnataka Land Revenue Act 1964, col. 104,
and take action as per rules and submit the detailed report with the Sketch, and other
documents to this Office by return post.

2. The Assistant Director of Land Records, Bengaluru East Taluk, for information and
suitable action.

3. Sri. R. Anjinappa S/o Late Ramaiah, Kumbena Agrahara Village of Bidarahalli Hobli,
Bengaluru East Taluk,Kadu godi, P.O. Bengaluru 560067. for information.
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Whereas, a Writ Petition filed by the above named petitioner under Article 226 &
227 of the constitution of India, has been registered by this Court.

After hearing, the Court made the following:
(VIDEO CONFERENCING / PHYSICAL HEARING)
ORDER

Learned Additional Government Advocate accepts notice for

respondent Nos.1 to 4.

Parties are directed to maintain status-quo with regard to
possession and revenue records in respect of land bearirig Sy.
No.31/1 measuring 0.02 guntas and Sy.No.34/1 measuring 0.02
guntas, totally measuring 04 guntas for a period of four weeks.

Learned AGA to get instructions and make his submission.

List after four weeks.
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Whereas, a Writ Petition filed by

the above named petitioner under Article 226 &
227 of the constitution of India, has be

en registered by this Court.

Read the interim order granted on 07.03.2023.
After hearing, the Court made the following:

(VIDEO CONFERENCING / PHYSICAL HEARIN G)
ORDER

Due to paucity of time, the matter could not be taken up
today.

List week after next.

Interim order granted earlier is extended till the next date of
hearing.
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Printed from

BangaloreMirror

Landing in trouble: Mahadevapura edition

/ Apr 20, 2023, 06.00 AM IST

This consiruction i Makudevapia s alicgediy violanng byiffer zoie norins

DC issues order in favour of builder; cancels it in 17 days

If the latest instance of constructing a multi-storied building in Mahadevapura Zone is anything to go by, it
seems the authorities concerned are not bothered about verifying documents submitted by the builder while
giving permission for the construction of a building or regularising the government land that is encroached by
the builder.

The Deputy Commissioner (DC) of Bengaluru Urban issued an order regularising the government land at
lightning speed, and the same was cancelled at matching speed after activists raised a red flag.

It is amusing to come across an order issued by Bengaluru Urban District Deputy Commissioner allowing the
builder to use four guntas of government land, allegedly encroached by the latter. Generally, the DC takes
more than one or two months to consider such applications from builders. However, the DC issued an order
within 10 days in this case.

It is said that NVR Developers submitted an application to the DC on January 24, 2023, seeking
regularisation of four guntas of land. The DC issued an order on February 3, 2023, within 10 days, granting
the land to the developer. The builder had applied for permission after commencing construction and
completing more than 50.per cent of the building.

The builder also submitted the application to the DC only after an activist filed a complaint with the National
Green Tribunal South Zone, Chennai. Paramesh V, an activist from Belthur Colony, lodged a complaint with
the NGT South Zone, Chennai on November 14, 2022, and AS Brinda, an advocate, appeared for this case on
behalf of Paramesh.

The DC cancelled the order issued on February 3, within |7 days based on the report submitted by THE
Bengaluru East Tahsildar. The report confirmed the encroachment of government land and a stormwater
drain. Surprisingly, the KSPCB engineer certified that there was no encroachment of the buffer zone.

https://bangaloremirror.indiatimes.com/ba ngalore/civicllanding-in-lroub!e-mahadevapura-edition/articleshowprintI99621 336.cms?prtpage=1 12
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4/24/23, 9:10 PM Landing in trouble: Mahadevapura edition

However, he agreed (o take action afler the cancellation.

How come only this particular application (file) has been cleared within a span of 10 days? It proves the
colluding of authorities with the builder

—AS Brinda, advocate

“It is their (KSPCB) duty to protect the environment and water bodies,” he said.

AS Brinda said many files at the Deputy Commissioner’s office would be pending for years. “How come
only this particular application (file) has been cleared within a span of 10 days? This is nothing but a
mockery of law. And prima facie. it clearly proves the colluding of government authorities with the builder,”

said Brinda.
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Bangalore DC cancels issued approvals to NVR
Sunpearl Apartment for encroaching storm water drain
and buffer zone in sy. 31, 34 of Kumbena agrahara
village and also the Bangalore East Tahsildar ordered
to remove the encroached storm water drain.
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